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beoth sanctioned with effect from
5-1-1978 and a medica] officer has
since joined duty.

(vil) Transfer of certain officers
ond staff. This is under examina-
tton.

{vili) Promotion of industrial
workers on the basis of seniority
and not on trade test. Thig is under
examination.

Non-Gazetted employees' recognized
anions in Central Secretariat

6727. SHRI BHAGAT RAM: Will
the Mimister of HOME AFFAIRS be
pleased to state:

{a) how many Unions are recognised
in the Central Secretanat representing
the non zazeited employees,

(b) what are the quahfications a
UInton should have, to be recognised
by Government; and

(c¢) which are the new Unions who
have apphed for recognition and what
1s Government’s stand on the recogni-
tion issue?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S D.PATIL): (a) The follow-
ing Associations/Unions representing
the non-gazetted employees in the
Central Secretariat Service; are at
present recognised:

(1) Central Secretariat
graphers' Service Association.

(2) Central Secretarfat
tants’ Association,

(3) Central Secretariat Service
Direct Recruit Assistants’ Associa-
tion.

(4) Central Government Clerks”
Union.

{6) Kendriya Sachivalaya Sa-
masth Chaturth Shreni Karamchari
Association.

(8) Central Government Class IV
Employees’ Association.

1) Central Government Des-
pateh Ridery Association.

Steno-

Assis-

(8) Central Government Staff Car
Drivers' Association.

(b) Recognition is to be accorded
by the Government after satisfying
itself that the Association fulflls the
requireq criteria (indicated in the
attacheq statement) and keeping in
view also the strength of the cadres
represented, the membership of the
Association(s) already existing, the
need for more Associations being re-
cognised where there are already ex-
isting Associations recogmsed in ies-
pect of those cadres, etc

(¢) The Kendriya Sachivalaya
Karamchari Sangh and the Central
Secretariat Non-Gazetteq Employees’
Union have applied for recognition.
They have been requested to indicate
specifically the categories of em-
ployees in respect of whom recogni-~
tion is sought and to furnish details
of membership of each category of
such employees.

Statement

1 The Primary object of the Asso-
ciation/Union shal} be the promotion
of the common service interests of its
members;

2. The Association/Union shall not
be based on any caste, tribe or reli-
glous denomination or on any group
within or section or such caste, tribe
or religious denomination;

3. The Association/Union should
have as its members, not legs than
15 per cent of the total number of
staff of each category/categories it
purports to represent;

4. No person who is not a Govern-
ment servant shall be connected with
the affairg of the Association/Union;

5. The executive of the A<sociation/
Union shall be appointedq from
amongst the members only;

6. The funds of the Service Asso-
ciation/Union shal] consist exclusively
of subscriptions from members und
grants, if any, made by the
Government, and shall be ap-
plied only for the furtherance
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of tho objects of the Association/
Union;

7. The Association/Union shall not
send any representation or deputation
except in connection with a matter
which is of common interest to the
members of the Association/Union;

8. The Association/Unmion shall not
espouse or support the cause of indi-~
vidual Government servants relating
{o service muatters;

9 The Association/Union ghall not
maintain any political fung or lend
itself to the propagation of the views
of any political party or politician;

10 All  representations by the
Association/Union shall be jubmitted
through proper channel, and shall, as
a normal practice, be addressed to the
Secretary or the Head of the Depart-
ment;

11 A Ust of members and office
bearers, an up-to-date copy of the
tules and an audited statement of
accounts of the Association/Union
shall be furnished to the Government
annually through proper channel after
the general annual meeting so as to
reach the Government before the 1st
day of July each year;

12. Any amendment of a substan-
tial character in the rulec of the
Association/Union shall be made only
with the previous approval of the
Government; and any other amend-
ment of a minor importance shall be
communicated through proper chan-
nel for transmission to the Govern-
ment for informa‘ion;

13 The previous permission of the
Government shall be taken before the
Ascociation/Union,  seeks affiliation
with any other Union, Service Asso-
cintion or Federation;

14, The Association/Union shall
cease to be affilia ed to a Federation
or Confedeiation of Service Associn-
tions whose recognition is withdrawn
by the Government;

16. The Association/Union shall not
start or publish any periodical maga-
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zine or bulletin without the previeus
approval of the Government;

16. The Assoclation/Union ghall
cease to publish any periodical maga-
zine or bulletin, it directed by the
Government to do 50 on the ground
that the publication thereof is pre-
judicial to the interests of the Central
Government, the Government of any
State or any Government authority
or to good relations between Govern-
ment servants and the Government
or any Government authority;

17. The Association/Union shall not
do any act or assist in the doing of
any act which, if done by a Govern-
ment Servant, would contravene any
'of the provisions of Rules 8, 8, 11, 12,
16 and 20 of the Central Civil Ser-
vices (Conduct) Rules, 19864;

18. The Association/Union shall not
address any communication to a
foreign authority except through the
Government which shall have the
right to withhold it; and

19 The communications addressed
by the Association/Union or by any
office-bearer on its beHal?, to the
Government or a Government autho-
rity shall not contain any gisrespect-
ful or improper language.

C.S10. collaboration with Swiss
Foundation for Training in Indo-Swiss
Training Centre

6728. SHRI BHAGAT RAM: Wil
the Minister of SCIENCF AND TECI)-

NOLOGY be pleased to state:

(a) whether C.S.I.0O. Chandigarh
has recently entereg into collaboratfon
with the SWISS FOUNDATION (Cova
ernment of Switzeriand) for impart-
ing training to students in the Indo-
Swiss Training Centre (ISTC) attach-
ed to C.810;

(b) whether the worq ‘Swiss' has
been attached to the name of the Cen.
tre prior fo the collaboration;

(c) whether the collaboration was
discontinued few years back; and

(d) if so, what are the reasons for
a fresh collaboration and whether the





